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The Central  Committee for Food
Standards have recommended to discon
tinue use of Borminated Vegetable Oil in
our couniry from 164.19%0,

Openiitg of coflege of nursing atf JIPMER

2604. SHRI - PASUMPON THA.
KIRT AN: Will- the Minister of
HEALTH AND FAMILY WELFARE
be pleased to réfer to answer to Unstar-
red Quostion 715 given in the Rajys
Sabha on the 25th July, 1989 and wtate;

(a) whether amy -8ecision has  since
been taken on the proposal to start the
‘College ‘of Numlng st JIPMER, Pondi
cherry;

(b) i 30, whether advei-tisemnt for
Tecruitmest of facully members has been

:published, #f not, ‘the yeesons therefor;

oad

. (c) whether any funds have been -allo-
cated in thiy regard; if so, the  details
‘thefeof ang the ‘amount spent théreon,
%o far?

THE MINISTER OF STATE OF THE
MINISTRY QF HEALTH AND FAMI-
LY WBLFARE (SHRI  RAFIQUE
ALAM): (a) No, Sk,

(b) and -(c¢) The issve of ad-

_ Wertisement ‘for recruitment of Feculty
members does not arise '@t this stage as

fo decision has yet besn tekem for open-

ing of the College of Nursing at JIPMER,

Pondicherry,  The actua] opening of

Cpllm oiNmms depends on the allo-

cauop of funds by the Planping Commis-

sion and Ministry of Finanop and fulfil-

niept of other requirempnts like approval

_.of the ‘Indian Nu.rsmg Council,
Setting wp of #pe6d post counters _
" 2608, SHRT PASUMPOL THA.
KIRUPPFINAN. Wili the Minkter of

COMMUNICATIONS be pledsed to
state:

) whether Government propoae to
et up 3290d pgst caunters at the Post
Offi 0g unr: of India and

hspb)i!nﬂ whmm&oremusthm-

{RAJYA ‘SABHA)

—

- baram air base near Madrag

to Questions 148

THE MINISTER OF STATE OF THE.
MINISTRY. OF COMMUNICATIONS
(SHRI GIRIDHAR GOMANGO): (a)
No, Sir,

(b) Already we have Speed Post book-
ing counter at Indra-Prastha Head Pont
Office which is quite near to Supreme
Court of India and Delhi High Court
Post Offices, The expected traffic from
Supreme Court of India and Delhi High

* Court Post Office does not justify setting

up independent Speed Post  Booking
countery at Supremie¢ Court of India- and
Delhi High Court Post Offices,

cmqem-zmm

2606. SHRI MOHINDER erGH
.LATHER:

SHRI VIRENDRA VERMA°

Will he Mitliter 5f DEFENCE be
pleased to state:

(a) whether it IS‘l fact that the Cup-
tain (Flying Instructor) and a Wing Com :
mander were- kifled in HT-2 trainer air
craft accident which togk off frem Tam-
reoemtly
and that after the incldent, several - '
drafts were Tornd to be unserviceable,

(b) if so, what are the detaifs thereof;

(c) what js the total pumber of HT-2
sircrafts fqund to be obsolets sad ugser-
vigeable, stating when these aircn.ﬁs We
mapufactyred;

(d)whuu;hetotalmhernfm
alties due to the accidents of thoees
trainer aircrafts, so far;

€) whether the Ministry of = Dafbice
had recommended for weedinig out  the
obsolets and oukdated HT-2 -slrcrafts, if
#0, whesi the. fecbmméndstions was ‘made
byﬁat!ﬂﬂhryudwmt“emma_
sons for contiwous wse of these il
crefts, despite the recommendation of the
Mmistry, resulting in accldénts; and

(Y ‘what actfen has ‘Seén tdten by
Gmmmmmmhmmm
unserviceable HT-2 alrorafts?



